
(XXVII.1.g) 

 
 Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations concerned.  
Depositary notifications are issued in electronic format only.  Depositary notifications are made available to 
the Permanent Missions to the United Nations in the United Nations Treaty Collection on the Internet at 
http://treaties.un.org, under "Depositary Notifications (CNs)".  In addition, the Permanent Missions, as well 
as other interested individuals, can subscribe to receive depositary notifications by e-mail through the Treaty 
Section's "Automated Subscription Services", which is also available at http://treaties.un.org. 

 
 
 
Reference: C.N.555.2010.TREATIES-3 (Depositary Notification) 
 
 

PROTOCOL TO THE 1979 CONVENTION ON LONG-RANGE 
TRANSBOUNDARY AIR POLLUTION ON PERSISTENT ORGANIC 

POLLUTANTS 
 

AARHUS, 24 JUNE 1998 
 

 AMENDMENTS TO THE TEXT AND TO ANNEXES I, II, III, IV, VI AND VIII TO THE PROTOCOL 
 
 

The Secretary-General of the United Nations, acting in his capacity as depositary, 
communicates the following: 
 

By Decision 2009/1, adopted on 18 December 2009 at the twenty-seventh session of the 
Executive Body, held in Geneva, Switzerland from 14 to 18 December 2009, the Parties adopted 
amendments to the text of the Protocol and to Annexes I, II, III, IV, VI and VIII to the Protocol, in 
accordance with paragraph 3 of article 14 of the Protocol. 

  
In accordance with paragraph 3 of article 14, amendments to the Protocol and to annexes I to 

IV, VI and VIII shall enter into force for the Parties which have accepted them on the ninetieth day after 
the date on which two thirds of the Parties have deposited with the Depositary their instruments of 
acceptance thereof. Amendments shall enter into force for any other Party on the ninetieth day after the 
date on which that Party has deposited its instrument of acceptance thereof. 

 
A copy of the authentic text of the amendments in the English, French and Russian languages 

is attached.  
 
 
 

14 September 2010 
 
 

 

…. 
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Référence : C.N.555.2010.TREATIES-3 (Notification dépositaire) 
 
 

PROTOCOLE À LA CONVENTION SUR LA POLLUTION ATMOSPHÉRIQUE 
TRANSFRONTIÈRE À LONGUE DISTANCE, DE 1979, RELATIF AUX 

POLLUANTS ORGANIQUES PERSISTANTS 
 

AARHUS, 24 JUIN 1998 
 

 AMENDEMENTS AU TEXTE ET AUX ANNEXES I, II, III, IV, VI ET VIII DU PROTOCOLE 
 
 

Le Secrétaire général de l'Organisation des Nations Unies, agissant en sa qualité de dépositaire, 
communique : 
 

Par Décision 2009/1, adoptée le 18 décembre 2009 lors de la vingt-septième session de 
l’Organe exécutif, tenue à Genève, Suisse, du 14 au 18 décembre 2009, les Parties ont adopté des 
amendements au texte et aux annexes I, II, III, IV, VI et VIII du Protocole, conformément au paragraphe 
3 de l’article 14 du Protocole. 

 
Conformément au paragraphe 3 de l’article 14, les amendements au Protocole et aux annexes 1 

à IV, VI et VIII entrent en vigueur à l’égard des Parties qui les ont acceptés le quatre-vingt-dixième jour 
qui suit la date à laquelle deux tiers des Parties ont déposé leur instrument d’acceptation de ces 
amendements auprès du Dépositaire. Les amendements entrent en vigueur à l’égard de toute autre Partie 
le quatre-vingt-dixième jour qui suit la date à laquelle ladite Partie a déposé son instrument 
d’acceptation des amendements. 

 
On trouvera ci-joint en langues anglaise, française et russe le texte authentique des 

amendements aux annexes. 
 

Le 14 septembre 2010 
 
 

 

…. 














































































